
CENTRAL ADMINISTRATIVE TRI8UAL 
BANGALORE BENCH 

REGISTERED 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated i 21 J U L 1988 

APPLICATION NO. 	 989 	 / 88(F) 

W.P. NO.  

ppiioantsj 	 Respondent() 

Shri R.S. Saxer,a 	 V/s 	The Secretary, M/o Defend, New Delhi & 2 Ore 
To 

1. Shri R.S. Saxena 
Surveyor of Works 
Office of the Commander Works Engineer 
No, 101, Dickenson Road 
Jngalors - 560 042 

Shri Ranganatha S. Joic 
Advocate 
36, 'tlagdevi' 
Shankara puree 
Bangalore - 560 004 

3. The Secretary 
Ministry of Defence 
New Delhi —110 011 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application(s) on 	07-88 •  
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.*- d 	 • •)/ t \ 

End : As above 

E UTY REGISTRR 

6) c_ 	(JuDIcIAL) 	 N 

The Engineer—in—Chief 
Co—ord & Pers Directorate (E.I.s.) 
Army Headquarters 
Kashmir Iuse 
DHQ P.C. 
New Delhi - 110 011 

The Commander Works Engineer 
Military Engineering Service 
No. 101 9  Dickenson Road 
Bangalore - 560 042 

Shri M. Vasudeva Rao 
Central Govt, Stng Counsel 
High Court Building 
Bangalore - 560 001 



In the Central Administrative 
Tribunal Ban galQre Bench 	 : 

Bangalore 

R.S. Saxena 	 pJ88(1) The Secretary, 	/o Defence & 2 Ore 

Order Sheet (contd) 
Ranganatha S. 30ie 	 M. Vaaudeva Rao 

Date Office Notes Orders of Tribunal 

20.7.88 KSPVç/LHARm 

ORDER 

In this application made under Section 

19 of the Administrative Tribunals Act, 198E 

the applicant has 	challenged Order No* 

mES/122/88 dated 3.5.1988 of the Engineer— 

in—Chief, Army Headquarters, New Delhi, 

transferring him from the Office of CWE, 

Bangalore to the Office of CE, Eastern 

Command, Calcutta. 	On 4.7,1988 we had 

directed notice of admission to the Respon— 

dents. 	In pursuance of the same the 

Respondents have filed their reply and 

have produced the records. 	We heard 

Shri S.R. Jois for the applicant and 

Shri M,Vasudeva Rao for the Respondents. 
V  After the arguments were practically 

concluded Shri )oie prays for permission 

to withdraw this epplicationwith liberty 

reserved to him to approach the authorities 

1, 	/4 for redressal of his grievance. 	Permiesion 

sought for is granted. 	Theplication is 

rejected as withdrawn. 	No costs. 
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